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submitted that though various notices were sent by the ld CIT(A) but the

notices were not received by the assessee. Ld CIT(A) has passed the

impugned order ex parte by not providing adequate opportunity of hearing.

It was a submission that the Assessing Officer has passed assessment

under Section 143(3) of the Act may making addition on account of

unexplained investment. The ld. AR prayed that one more opportunity be

granted to the assessee to represent his case before the AO as during the

assessment proceedings also, all the relevant documents were not

furnished.

4. In reply, ld Sr DR vehemently supported the order of the AO and ld

CIT(A).

5. We have considered the rival submissions. A perusal of the impugned

order shows that the ld CIT(A) has given various opportunities to the

assessee to represent his case and file all relevant documents in support of

the claim but there was no response from the side of the assessee,

therefore, ld CIT(A) had no option but to adjudicate the appeal of the

assessee on merits on the basis of materials available on record, although

the appeal was not maintainable as per law. Before us, ld AR prayed one

more opportunity to represent his case before the AO as all the documents

were not filed before the AO. In view of above, in order to render

substantial justice, the issues in this appeal are restored to the file of the

Assessing Officer for fresh adjudication subject to cost of Rs.10,000/- to be
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paid by the assessee to the Jharkhand Tax Bar Association within one

month from the date of this order and receipt of payment be produced

before the Assessing Officer. The liberty is granted to the assessee to

produce all the relevant documents, evidences and other details as are

required to prove his case before the Assessing Officer.

6. In the result, appeal of the assessee stands partly allowed for

statistical purposes.

Order dictated and pronounced in the open court on 21/08/2025.

Sd/- Sd/-
(RATNESH NANDAN SAHAY) (GEORGE MATHAN)
ACCOUNTANT MEMBER JUDICIAL MEMBER
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